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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART-1I

(General information relating to legislative & other matters)
Monday 19 July 2004 / 28 Aashad 1926 (Saka)

No. 48

Hon’ble Members are hereby informed that notices for ten resolutions were recetved by the
Assembly Secretariat till the last date of receipt of Private Members Resolutions i.e. 15" July 2004.
The following three resolutions have been selected on the basis of balloting. These would be taken
up for discussion on the 30" July 2004:

SL Name of the Member Text of the resolution
No.
1 Shri OP Babber “This House resolves that the monthly pension to senior

citizens be increased from Rs. 300 to Rs. 500.

This House further resolves that widows and disabled persons
be granted monthly pension. in addition to the one time
financial assistance.”

2 Shri Dharam Deo Solanki “This House resolves that all those house owners and
shopkeepers who are displaced due to the Metro Rail work,
should be provided adequate monetary compensation and
alternative space. The compensation should be given to the
actual occupants.”

3 Shri Rambir Singh Bidhuri “This House resolves that all the urbanized and rural villages
of Delhi be exempted from the scope of property tax.”

Siddharath Rao
Secretary



